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MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 26th May, 2026

S.0. 2723(E).— Whereas it appears to the Government of India that it is necessary in public interest that for
transportation of natural gas through Panisagar-Agartala Section of North - East Natural Gas Pipeline Grid Project in
the State of Tripura, a pipeline should be laid by M/s Indradhanush Gas Grid Limited;

And, whereas it appears to Government of India that for the purpose of laying the said pipeline, it is necessary
to acquire the Right of User in the land under which the said pipeline is proposed to be laid and which is described in
the Schedule annexed to this notification;

Now, therefore, in exercise of powers conferred by sub-section (1) of section 3 of the Petroleum and Minerals
Pipelines (Acquisition of Right of User in Land) Act, 1962, (50 of 1962) Government of India hereby declares its
intention to acquire the Right of User therein;

Any person interested in the land described in the said Schedule may, within twenty one days from the date of
which the copies of the notification issued under sub-section (1) of Section 3 of the said Act, as published in the Gazette
of India are made available to the general public, object in writing to the acquisition of the right of User therein for
laying of the pipeline under the land to Competent Authority, M/s Indradhanush Gas Grid Limited, State of Tripura.
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SCHEDULE
District : Khowai State: Tripura
Area
Circle Tehsil Mouza Dag No.
Hec. Are Sq.Mtr.
6)) (2 3 C)) ) ) )
Teliamura Mungiyakami Atharamura 88 00 07 50
Sriramkhara 1116 00 04 80
413 00 26 30
1113 00 27 40
District : Dhalai State: Tripura
Area
Circle Tehsil Mouza Dag No.
Hec. Are Sq.Mtr.
@ (2 3 “ 5 Q) (7
Ambassa Dalubari Kulai RF Extension 319 00 17 10
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